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This group of civil appeals by grant of special |eave,
and Special Leave Petition which pertain to enhancenent of
conpensation for the acquired land, is directed against the
judgrment and order dated 22nd February, 1995 passed by the
H gh Court of Delhi. Since comon facts and law are
involved, all the appeals and special |eave petition are
bei ng di sposed of by a comon judgnent.

A Notification under Section 4 of the Land Acquisition
Act (for short "the Act") was issued on- 27.01.1984
prosposing to acquire land of the appellants as well as of
other in Village Palam Delhi for the purpose -of planned
devel oped of Del hi. This was followed by a declaration
under Section 6 of the Act. For the purpose of awarding
conpensation in respect of the acquired land, the Land
Acqui sition O ficer (collector) divided the |land, which is
the subject matter of acquisition, in three blocks, nanely,
"A" "B" and "C', By an award, the Land Acquisition Oficer
fixed conpensation in respect of the I|and acquired as Rs.
8,400 per bigha for block "A", Rs. 6,000 per bigha for bl ock
"B" and Rs. 3,000 per bigha for block "C.

Bei ng di ssatisfied with t he awar.d, t he
cl ai mant s/ appel  ants preferred references under Section 18
of the Act, contending that the land in question could bot
be valued at less than Rs. 300 per square yard on the State
of the notification issued under Section 4 of the Act, being
situated near the Indira Gandhi International Airport and
Palam Airport, and also surrounded by residential colonies
of Janakpuri and Vi kaspuri and by Del hi Cantonnent. The
Additional District Judge, Delhi assessed the market val ue
of the land, for the purposes of conpensation, @Rs. 36,400
per bigha wuniformy. Aggri eved by the sanme, the claimnts
preferred regular appeals before the High Court of Delhi.
The High Court disposed of the appeals in ternms of the
earlier decision dated 3.2.1995 rendered in RFA No.710/90.
The High Court held that narked val ue of the acquired | and
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on the date of the notification was Rs. 47.224 per bi gha and
that in addition to the said narket value, the appellants
are also entitled to an anount cal cul ated @ 12% per annum of
the market value for the period comrencing fromthe date of
publication of the notification wunder Section 4(i) of the
Act to the date of taking possession of the |and, besides

solatium @30% as al so interest @9% per annumtill the date
of deposit of enhanced anount of conpensati on awarded by the
Additional District Judge. The cl ai nant s/ appel | ants not

being satisfied with the said judgnent of the H gh Court,
have conme wup before this Court by filing separate Specia
Leave Petitions.

Learned Counsel for  the appellants urged that the
courts bel ow erroneously rejected ExX.AW 1/7 to Ex. A W1/10
whi |l e deternining the market value of the |and acquired. In
short, the argunent” is that the mnmarket value of the
claimant’s land ought to have been determined on the basis
of EX.AW1/7 to Ex. ~AW1/10 which related to the sale
transactions of the land between 20.10.1981 and 29.9.1982.
The hi ghest sale consideration shown in the Exhibits
referred to above, is Rs. 1,34,666 per bigha. These
evi dences were excluded y the courts bel ow while arriving at
the market value of the appellants’ acquired |and. The High
Court fixed the market ~value of the acquired |land relying
upon Ex.AW1/1 to Ex. A W1/ 6 wherein sale consideration for
the land was Rs. 56,470 per bigha. The sal e deeds covered by
the said exhibits relate to the period between October 1981
and Septenber 1982. The reasoni ng gi ven by the H gh Court
in excluding Ex.AW1/7 to Ex-AW1/10 for purposes of
assessing the market value of acquired | and was that, it was
not sufficiently explained by the claimants as to how the
price of the land in question has junped from Rs. 56, 470/-
per bigha to Rs. 1,34,666 per bigha within a short span of
time.

We have |ooked into the record and found that there is
no expl anati on what soever for such a sharp increase in price
of land in such a short tine. The rise in price is nore
than 100 per cent wthin a very short period which is not
the usual prevailing trend in rise of prices “in the area
where the acquired land is situated. The Court below found
t hat sal e consi derati on shown in Ext . A
W 1/1 to Ext. AW 1/6 is nmore realistic and therefore
relied those instances for assessing the narket value of
di sputed | and.

In the absence of any such explanation, we feel that
the High Court was justified in rejecting EX.AW1l/7 to
Ex.AW1/10 while assessing the mar ket value of the
claimants’ acquired |land. The judgnent of the H gh Court is
neither perverse nor illegal and does not call for/ any
interference, since it is based on correct appreciation of
the evidence on the record and proper application of lawto
the established facts. The appeals and the special |eave
petition are accordingly dismssed with no order ‘as to
costs.




